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\A JUDGMENT

MR, K, P, ACHARYA, VICE-CHAIRMAN, In this application under Section 19
of the Administrative Tribunals Act,1985, the petitioner
prays to quash order passed by the campetent authority
transferring the petitioner from Khurda Road to Talcher
vide annexure-4 dated 13,5,1991,
2, I have heard Mr.S.K.Rath, learned counsel for
the petitioner and Mr.B.Pal, learned Standing Counsel
for the Railway Administration. It was told to me by
Mr.Pal that in the meamwhile the impugned order of
transfer has been cancelled vide Annexure-X which is
a memo filed by Mr.Pal and hence this application has

become infructuous and disposed of accordingly. No cost.
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